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ORDER (Oral)

By Justice Ashok Agarwal, Chairman

Applicant is an aspirant for being appointed

to the- post of Constable (Driver) in DeIhi Police.

Applicant had applied for the post in response to an

adverLi 1 semenc issued on 2.1.99 at Annexure A— 1 (Co 11 y).

Applicant has tnerearter undergone various tests as

also the medical examination before he .could be

formiarl ly appointed. Applicant was issued a show

cause not ice of 20.2.200 1 at Annexure A—2 (Colly) as

to why his candidature should not be cancelled for

submi Liting a fake tmployment Exchange card for getting

employment in Delhi Police to the post of Constable
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(Driver). As per the show cause notice, applicant had

been registered in the Employment Exchange only on

5.1.99 whereas he had submitted an Employment Exchange

card showing his registeration as on 29.4.97.

Applicant has submitted his reply to the show cause

notice on 7.3.2000 at Annexure A~4 (colly). An

enQuiry, as regards the genuineness or otherwise of

the Reg 1 sterax. 1 on card relied upon by the applicant,

hS3 DBS n undertaken by the Directorate of Employment

who has called upon the applicant to submit his

documents vide communication of 15.6.2001 at Annexure

A-6 (colly). Applicant has accordingly submitted the

requisite documents on 19.5.2001 at Annexure A-7

(colly). No decision has so far been taken by the

Directorate of Employment though a period of over six

months have gone by. Applicant has, therefore, been

deprived of his being appointed as Constable (Driver).

2. In view of the aforestated facts, we find that

the interest of justice will be duly met by disposing

of the present OA at this stage itself even without

issue of notices with a direction to the Directorate

of Employment, Respondent Nos. 3 &4 herein, to decide

the issue regarding genuineness or otherwise of the

Registeration card relied upon by the applicant and

communicate the same to the applicant expeditiously

and within a period of six weeks from the date of

service of a copy of this order with a copy to the

Commissioner of Police, Respondent No 2 herein.

Respondent No.2,.without saying, will pass appropriate

orders^Qfi the decision given by Respondent Nos. 3 & 4
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expeditiously and within a period of four weeks from

the date of the service of the order of respondent

Nos. 3 o! 4 upon him. We direct accordingly.

3. Present OA is disposed of in the aforestated

terms.

(V.K. Majotra)
Member (A)

cc.
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